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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

"NEW DELHI | | L
O.A. No. 894/87. 19
K AX RS, 2
DATE OF DECISION 26-7-91,
KeNo8ese Krishnan Betitonex Applicant
Shri R.L. Sethi - ' Advocate for the RetitionerskApplicant
Versus :

Union of India Respondent

Shri P.P. Khurana . Advocate for the Respondent(s)

CORAM

The Hon’ble Mr.  I.P. GUPTA, ADMINISTRATIVE MEMBER
The Hon'ble Mr.  JUSTICE U.C. SRIVASTAVA, VICE CHAIRMAN(3)

Whether Reporters of local papers may Bew allowed to see the J udgement ?

To be referred to the Reporter or not 7 - '

——
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3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGEMENT (ORAL)

(Per Hon'blse Mr. Justice U,C,
Srivastava, Vice Chairman )

The applicant has now ratzred from service in
w Stadte Hot he
April, 1986 aanuas wrongly deprived of appropr;ate post viz.

4\".,

Director of Inspactlon and subsequsnt promotional post of

Deputy Director-Gaensral from which post‘he uas promoted at a
later stage not when in normal courss he was to be promoted

as a Director of Aeronautical Inspection., The post of Director-

Genaral of Inspection fell vacant on 181976 which was to
be fillad up by selection amongsts Class I Officers by
Departmental Promotion Committse to be headed by Hon'bls

Member, Union Public Servics Commission. The name of Shri .
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H.B, Singh was recommanded and was appointéd as Director
of Aeronautical'Inspection with checﬁ from 17.5.198095 9.
the date on which the said H.8. Singh was promoted but

the consequantial bsnefits uwere not given to him and it was
directed that he will be paid the financial bsnefits only
from the date he had taken over ths charge of said post.
Subaeﬁuently, the lsarned Attornsy Gensral of India gave
his opinion that the sslection of Shri H.B.Singh without
consideration of éhe claims of the applicant is vitiated
in law, A rasview Dspaﬁtmaqtél Promotion Committes agaid
mat and selscted tha apblicant on the said pogt-but
consequential financial bepefits were restricted from the
date he was appoint@q; The grievancs pf the applicant is
that he should be paid the conssquential benefits from the
dates from which he had beasn pppointéd to the post of
Dirsctor, Aeronautical Inspection wW.8.f:17.5.76 and Deputy
Diractorwcenar;l Weofolell 83, His promotion could be
said to bs due from the d#tg from which othser persons in
preference to him were appointed/selscted. The learnsd
counsel for the applﬁqﬁnt has relied upon a number of
cas58s including of Hoﬁf5IB$SUprame Court and Centiral
Administrative Tribunai. A partiéulér reference has been

made to the‘d@cision of Hon‘ble Supreme Court in Narender

' Chadda & Others Vs. U.J.I. ATR 1986 SC 61 AND Munni Dev Vs,

Gsneral Manager, Northern Railway ATR 1986 SC 105,
In the facts and circumstancss of the cass,

we seed maecits in the cass. The aﬁplication deserves to

be admitted, hencs admittsd. Ue directd the respondents to

pay arsars of salary for two posts from the date he was
entitled to be promoted,i.s., from ths date his collsagues
vere promoted. The arrears shall be'paid to him within a
period of thres months from ths date of commungcation of
this Order.

There will bs no order as to cost

(I1.P? GUPTA) ‘ (U.G.8RIVASTAVA)
MEMBER{A) VICE CHAIRMAN(I)



